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THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING AND SUPPLY ANX> REHABILI
TATION (SHRI RAM KINKAR): (a) 
Presently 230 persons who retired in 
Pakistan and migrated to India are 
In receipt of ad-hoc pension from *hc 
Government of India in lieu of the 
pension claimed by them. Their cases 
have not yet been verified by Pakistan 
Government.

(b) The displaced persons who could 
produce documentary or collateial 
evidence in support of their service 
particulars have been paid their pen
sions in full pending verification of 
their claims by Pakistan Government.
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Habitable Accommodation for Planta
tion Workers in various States

SJ55t> SHRI PURNANARAYAN 
SINHA Will the Minister ol WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state

(a) the number of habitable accom
modation with latrine, water supply 
and approach roads built by the 
manHgemert of Tea, Coffee, Rubber 
Plantations all over the country State- 
wise and what are the percentage of 
such housing built upto 31st Decem
ber, 1977 State-wise;

(b) what steps are being taken by
the Government to provide habitable 
housing to all permanent resident 
workers on the plantations in diffe
rent States; and ft
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(c) how much time will still be 
required for the Plantation manage* 
merts to complete the building and 
provision of labour amenities required 
by the Plantation Labour Act?
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) According to the infor
mation received from the concerned 
State Governments the position. State- 
wise, is as under-—

State No. of 
houses 

built

Percentage
yfoeligible
workers
covered

Assam I.I 5*

Tripura . -j I<U 100

West HciiRd! 7 5 -1H

Karnataka 8q

K erala »9.7»l <)r»

Tam il Nadu . 9S

Information regarding availability 
of facilities like latrine, water supply 
and approach roads for the houses 
built is not available

(b) and (c). Section 15 of the Plur- 
tations Labour Act, 1951 makes it obli
gatory on every planter to provide and 
maintain for every worker, as defined 
in section 2(k) of the Act, and his 
family residing in the Plantation 
nccessary housing accommodation. The 
model rules framed thereunder pro
vide that the employers shall build 
houses for atleast 8 per cent of the 
resident workers every year until all 
of them are adequately housed and 
that no rent shall be charged by tine 
employers for the same. As many 
planters were unable to meet this 
statutory obligation due to financial
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